
IN SHE GENiai rtPMINlSTrUTIVE TRIBUN.J.
PBIICIP^ BENCH

0»A» No, 1163/93

New Delhi, dated the 13th ^ril,1994-

Hon'ble Sh,B»3, Hegds, Member(J)

Sht .Laj wanti
widow of Trilok Qiand
lyo 647, 3ector-6,
R.K.Puran^ New i-telhi

.... i'^plic ant

(None for "Hie applicant)

rsus

l.Union of India, through the
Secy .Department of Post,
Ministry of Gommunic ation,N/Delhi

2.The Qiief Postmaster General,
Department of Post,i->elhi Postal Circle,
Meghdoot Bhavan, NewDelhi-1

.... Ifesponcbnts

(None for the re spondents)

OBDrdAOM/

(Hon'ble Sh. B.3, Hegde, Member(J))

None for the parties^.though sufficient

opportunities have alrea y been given to both the

parties, accordingly, OA is dismissed infault for

non prosecution

W-
(B .3 * Heg de)

Merni::© r


